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IN’THE CENTRAL ADMINISTRATIVE TRIBUhAL‘ HYDERABAD BENCH:
AT HYDERABAD

0.A.NO, 250/94 . DATE OF JUDGMEKT: 4.3,94
BETWEEN:
J .Venka taramana ' ’ e App}-icant

AND : S

1, The Registrar General am
Censes Commissioner of India,
Ministry of Home Affairs, Govt,
of India, 2A, Mansing Road,New Delhi.

2, The Director of Censes Operations,
Andhra Pradesh, Ministry of Home

Affairs, Govt, of India, . )
Hyderabad, .a Respondenﬁs.

APPEARANCE:
«» Mr.Y.Suryanaranaha

COUNSEL FOR THE AFPLICANT (s):

COUNSEL FCR THE RESPONDENTS: oo Mr N,R,Devraj

CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN

HON'BLE SHRI RSS¥GORTHTLY) MEMBER (ADMN.)

contd....2



Ao

0.A.NO.250/94,

JUDGMENT ' DT: 4.3.1994.

(AS PER HON'BLE SHRI JUSTICE V,NEELADRI RAO, VICE CHAIRMAN)

Heard Shri Y.Suryanarayana, learned counsel.
for the applicant and Shri N.R,Devaraj, learned standing

counsel for the respondents,

2. The applicant is an Ex-serviceman. He was
appointed as Coder in the office of the 2nd respondent
for Census in 1991, He appeared for the kmited
examination conducted for the post of Data Entry
Operatorswhich was 1imited only for the retrenched
employees of the census department.. When the standard
fixed for the retrenched employees was bo%, the appli-
cant got only 42%. Thep he filed OA 1444/93 praying
for a direction for consideration of his case oﬁ the
relaxed standard as contemplated under Rule 6(a) of
the Ex-servicemen (Rewemployment ip Centrél Civil
Services and Posts) (Amendment) Rules, 1986. The said
0A was disposed of on 15,12,1993 with a direction to
the resvondents to prescribe the relaxed standard as
envisaged under the above Rule 6(AY, The apﬁlicant was
retrenched when the posts of Coders in the office of
the 2nd respondent were abolished with effect from

28,2,1994,

3. This OA was filed praying for a declaration
that the actlon of -the regpondents in retrenching the
applicant as a consolidated employee with effec; from
28.2.1994 without taking a decision as directed by

this Tribunal in OA 1444/93 is arbitrary,.illegal and
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a
unconstitutional and for/consecuenital direction to the
respondents to appoint the applicant on regular basis

for the post of Data Entry Operator Grade-A,

4, - As the post of Coder no longer exists in the
office of the 2nd reSpandeht since 1,3,1994, action
of the respondents in retrenching the applicant as

Coder on consolidated pay cannot be held as illégal,

5. But yhen it was submitted for the applicant
that as he would be facing retrenchment by 28.2.1994,
this Tribunél as per the order dated 15.12,1993 in
OA 1444/93 required the respondents to take necessary
decision in regard tc the relaxed standard-for Ex-

servicemen by 31,1,1994, It is submitted for the

respondents that it will take one mere month for

finalising in prescribing the relaxed standard under

% Rule 6(A) referred to supra.

6, It may 5e noted that the relaxed standard
prescribed for SC/ST standard is 40%. The aspplicant
got 42% and xkzxExmaxkx thus more than the relaxed
standard prescribed for SC/ST candidates. On the basis
of the relaxed standard pryescribed fof the SC/3T can-
didates, it can be stated that one who gets & less than
40% cannot be held as suitable for appointment as

D.ta Entry Qperator. It has to be furtherﬂggé%‘that
ﬁhe relaxed sténdard has to be fixed by keeping in
view the capacity e@i?he standard of the reserved
candidates for whom the relaxation has to be proviéedj

and ofcourse without @ffecting the minimum standard

reguired for discharging the duties, Further, the
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To

1. The Registrar General and Censes
Commissioner of India,
Ministry of Home Affairs, Govt.of India,
2A, Mansing Road, New Delhi.

2. The Director of Censes Opérations,
- Andhra Pradesh, Ministry of. Home Affairs,
Govt.of India, Hyderabad.

3. One copy toO Mr,.¥Y.S5uryanarayana, advocate, CAT.HYG.
4, One copy to Mr.N.R.Devraj, Sr.CGSC.CAT.Hyd.
5. One copy to Library,'CAT.Hyd.

"6, One spare copye.
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applicant will be prejudiced if there is a delay in
prescribin@ the Felaxeﬁustépdard anq if ultimately
as per the. said relaxed standard the applicant can
be held as quallfied "One post in the ategory of
Data Entry Operators %a; directed to be reserved for

absorbing the applicant if he ultimately succeeds as

per the order in OA 1444/93, Keeping in view the above

~ clrcumstances, we feel it proper to issue the following

direction: =~

If for any reason the relaxed standard could
nét be prescribed as per the directions in OA 1344/9%,
by 8.4.1994, the applicant should be engaged as Data
Entry-Operatoqg g% temporary basis with effect from
12.4.?984 till a decision is taken as ordered in OA
1444/93, Ofcourse, if as per the relaxed standard the
applicant has to be aopointed his appointment should

Neg uhan Ched

be relaxed with effect from 12.4. 1984 In case the
applicant is not gualified as per the said relaxed

standard, it is open to the applicant if so advised to

challenge the =zame byd f'ilﬁg gappllcation under
w

Section 19 of the Administrative Tribunals Act.

7y The OA is ordered accordingly,at the admi-

ssion stage. No costs, \\\

o .
”iA.B.GORTaI} (V.NEELADRI RAO)

MEMBER (ADMN. § VICE CHAIRMAN

DATED: 4th March, 1994,
Open court dictation
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Dated; Lkr’3—1994.
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~ - Admlt d anc Intcrlm Directions
;Ssue . oo

Allowgd.,!

Disposed of with diréctions.a}
' . - o g _,_,J

ssed,

Issed as withdrawn.

Issed for efault. '

, epted/Crdered.
No érddr as .to costs. ‘ .E‘EEPJZKI
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